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IN TEN CNT'AL i1INIST1AiVE TRI3JNAL 

	

G'JVJAi -iiI Ji..NCH 	 GUi'JAEit-fI 

ORJJR Sill ET 

	

iFLICATIC'N NC 	 F 001, 

icant (s) 	
yk 

nd ant (s) 

cate for Applicants (s) 	 6rC4 D 	& & i1A 

t e for Re - pobd ant (s) 

Ckle- 00, 

--T-i•• 	_i 
p oes of the Regisry 	Date Order of the Tribunal 

On request of the learned counsel 

for the appUc.nO! ces0 alonq with the 

connected cases on 222001 for Orders. 

I- 
Heard counsel for the paVties. 

3;udmeat delivered in open court, kept 

in separate sheets, 

The application is disposed of 

in terms of the order. 

No order as to costs. 
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THE GAUHATI HIGH COURT 

(High Court Of Assam. Nagaland, Meghalaya, Manipur, Tripura, 
Mizoram & Arunachal Pradesh) 

 

 

- 	CIVIL APPELLATE SIDE 

Appeal) 	 , 
CivJAIule 

/3 /LZ"71L1 	 Appellant 

(7 	Petitioner 

Versus 

o& 
Respondei. 

Opposite-Party 

F!JI - - 
Petitioner 

/1/f/L 	
/óz 

Resiondnt 
For.-.T_ 

Oppàsite.Party• 

Noting by Officer or 	 Serial 	Date 	 Office notes, reports, orders or proceedings 
Advocate 	 No. 	 with signature 

	

2  J 3 	- 	 4__0 	

- 

21i2.2000 	 BEFORE 

H 	 HE HON'BLE MR.JUSTICE JN SARNA. 

Heard Mr.BC Das,learned counsel 

or pet4tioner. 

Let the records be called for. 

Let a Rule issue calling upon the 

respondents to show cause as to why a writ 

hould not be issued as prayed for;and/or 

wk y such further or other orders should not 

bE passe as to this court may seem fit and 

poper. 

Mr.D Sur,learned CGSC accepts 

noiice on behalf of respondents 1 and 2. 

H 



k2 

	

NoUag b Office or 	 1 	Serial 	Jat 	 Othc notes, rort, Ordeá 
j 	 Advocate 	 No. 	 proceedjhgs with igaatur 

- 	- 	 Mr 6  inha, leaed counsel accepts notice 

on behalf of respotd.ents .3 to, 6, E'ta Copies 

shall be served on Ithem by obtainin necessary 

receipt failingqhjJch the rule issued shall 

sand dicharged Ithout any further referrce 

to this court. 

	

- 	- In the .interJM, status-quo as on today 

slall bemaintaine. 
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Office Notes, Rorts, 
OrdErs or Preedirq 
wit 	SigfltUr: 
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;çrRAL.AcM1NISTRr1vE'TRI8uNAL. GUWAHATI BENCH 

Original ApplicaLLon Nos.fron' 200(T) to 208(1) of 2001, 

0atu of0rder : This is the 22nd Day of june, 2001. 

HON'BLCML JUSTICE R.R.K. TRIVEDI, JIC( CHAIRMAN. 

• H0N4LC qi. V.K. SHARfA ADMINISTRATIVE MEMBER. 

0C.200/2001(T) (in C.R.6037/98)8 

R.Prthapafl 	 , •. , 	Applicant.. 

....................... By Advocate Mr. B.K.Sharma & tlr.P.K.Tii.*ri. 

• 	 - 	 - 

State of Ac 1-rPadesh& gr. ,• 	Respondents. 

By Mr8.C.P&t6al',:Add1-.C.G$1 

0A.N6261/2001 (T) (in U.P.(c)1117/2000 2 

ShriHabung Lalin 	 . . . 	Applicant. 

By Advocate Mr. Tagia Michi 

Vs 

Union of -  India & 	 . . .- 	RS8pOfldSflt8. 

Mr.B.C.Pathak,. Addl.C.G.S.C. 

ANo202/2001(T)(ifl tJ.p.(c)374/2000 

	

Sri' Khab Chandra Qas. . . 	Applicant. 

By Advocate Nt.Anjtava Roy & M r.S.Dutta 

,Ve- 

$.tatsoi &runachelPDadeeh & Pr? . 	Respondents. 

Mr..Dib Roy, Sr.C.G.S.C. 

..0.A.No.203/2001(T)(in U.P.(-c)257/2000)$ 

• 	 Sri Gamboh Hagay 	 S.... 
• 	Appli'cant. 

By Advocate P1r.M.Chndá & Mz,.S.Outta 

—Vs- 

'S.tatè :or 	in 	pe,h 'Or's. Re8 pondents 

Mr.B.C.Pathak, Addl,C.G.S.C. 

* .0.A.204/2001(T) (thtJ.P.(c)373/2000) 8 

Shri Rathindra Kurnár Bob 	. . . 	Applicant. 

By Advocate Mr.Amitava Roy & Mr,5.Outta 

V s  

teiujnaohal Pradesh&Ors. Ripondents. 

Mr. A. Dab Roy, Sr.C.G.S.C. 

• ,.. 	
- 

Contd.. 2 
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O.A.205/2001(T) 	(in w.P.(c) 376/2000) 	: 

5hLUtPa1 	ähant8 	 • 
Applicant. 

By AdOCateMrA.R0Y& Mr.S.Dutta. 

1h.c5tBteQ?'iAn110hl Pradesh &0s, 	s. Res. pOnd$flts. 

Mr. 	WO .b:Roy,Sr.C.G.S.C. 

O.A .206/2001 (+) 	(in U.P () 496f200) 

HageMubi Tada 	 .. . . Applicant. 

By AdvoCat8P 	1 A.R0YMr.M. 	anda.& Mr,S.Outta 	: 

-Us- 

Union of India &Or5. 	 . 	.. . 
espondarits. 

Mr.A.Deb Roy, s,.C.c.s.c. 

O.A.207/2001(I) 	(th W.'P(C)B76/2Ô0O) 	: 

Malay Bhushan Day 	 . . 	. Applicant. 

By AdvoCataMr.B.C.D85& Mr.S.Dutta 
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:•.O.rdetaains 'UhiCh learned counselfortheparties 

have no objection. 

3. 	The applicants of the present O.A,s are aerving 

in different capacities under the State of Arunuchal 

Pradesh, The appl.dants are serving on the basis of 

	

• 	daputetiän. They :aro:rnajnlyjnvàjved with Divisional 	. H 

' 

Accountant in the crganisation,jdministrative con 

rolof Accountant GO eral (A&E),Arunachal Pradesh and 

Meghalaya. A ftar expiry or the period of deputation,, 
•.........:. 	 .. 	 .. 

ordkavé.b.eón pàsèd for: repatriation.. to. thOir original 

depariiedt, Agrieved by the order of repatriation the 

applicaflts' 	filed the Urit Petitions in High Court, 
1 . 	 . 	 . 	 . 	 •. 	

:. 	 • ........ 	 . 	 . 	 . . 

uhichhav a been •trans.ferred..to this Tribunal. 

4, 	Learned counsel for the applicant has submitted 

that by order datEd 15-11-1999, the Government of Arunachal 

Pradesh has extended the period of deputation for a 

period of two years from the date of expiry of their 

present respective tanur,in the interest of public 

service. The oeri'va part of the order reads as under : 

• 	 Arunichal Pdesh is of the 	 . .. 
visu that requitment and r  posting of the OAO/DAS 
for 38 working Divisions of PUD may not be done 
at this stage, since final decision of the 
Govt. is still awaited. The serving Divisional 
Accduntánts in the works Deptts on deputation 
basis mat.be allowed extension,  for a further 
period of two years from 'the date of expiry of 
their present respective tenure in the interest 	•.. 
ofpublic :service. This will provide succour 
to the poor .fiiancL:al position of the state 
prevailing at the present time 1  This arrange-
ment is proposed till view of the State Govt. 

• . 

	

	in final shape could be put forward to your 
esteem offic 1 " 

Thus thibper.od of expiry stands extended by order dated 1 5th 
Si 	

Nov'99 from the date of expiry.. In the meantime the State 

ofArunacihalPradash has taken a decision to absorve the 

contd.. 4 



deputationist applicants in the State Cadre by order 

datid1:2..12001, copy of which has been filed as 

Annexure-9, The Letter is being reproduced below; 

The Accountant General(A&E) 
... 	. . 	.A:.unachal Pradesh, Meghalayl, etc., 

.Shillong-793 001. 

Sub$. Transfer, of .theCadre of Divisional 
. 	... 

tothe State à.fArunóchal Pradesh 
. 	.;,. . .. 	. 	. regarding. 

Sir, 
It was under active consideration of the 

:: .. . 

	

	 ... Government of Arjnechal Pradosh For omtime 
to take over the Cadre of the Divisional 
Accànts0tfjcoja ./D ivision8 Accountants of 
ofthCUorka Depàttment tota1tg9i (Ninety on4 
oets.frOm the existing cornbinedddre' being 

contro5lIed by you.. Now, the Government. f 
Anaähàl Pradesh has decided to take over the 
above said Cadre under the direct control of 
th.e Director of Accounts & Treasuries, Govt. 

• . 	ofAru.ñahal Pradesh, 4th immediate effect. 

Parsàna those who are borne on regular 
baei:s in thó cadre and opt to .come..over.to 
Arunachal Pradesh state Cadre, will be taken 

.. .oer.on stts. quo Ubj.ect to cceptance. of 
the state Government. It is also dilided that 
henceforth no 	:Q,jjjj Accountant(s) 
o detatjn will be entertained. Cases of 
those who are presently on deputation and 
serving in this state shall be examined at this 
end, for their future continuation even after 

. .. . completion of the existino terffi of debutatin 

. . 	 . 	 .. it 4. 	thr . -. 	 -, • 
necessary action at your level so that the 
process of the transfer of the Cadre along with 
the .willing personnel can be completed imme-

H .diätaly. 

Formal notification is under issue and 
shall be communicated in due course. 

Yours faithfully, 

(YMsgu) 
. ... 	DjrecttAccjnt &;Taèarles 

& Zx—OfficioDy.&ecy.(Finance), 
Gbvt of.ArunaOhaj Pradesh, 

NA HA RLA CU N n 

5 



f.. ;  

the State Government has extended the period 

ot deputation and further has taken a decision to absorve 

tbe applicants in the State C4dre by order dated 12-1-2001, 

nothing is left to be decided by this .. 

Tribüflalin thesé:0.A.s. 	The order ot repatriation impugned 

in these 0.A.8 stands 1a 	eby order dated 15-11-1999, 

fi1edAnnexure-7. 

The applicatiortare accordingly, disposed of. 

ltis mde•clè 	thatif changeinthe present situation 
. 	 . 	 . 

arises, it 	)open to the applicants to approach this 

Tribunal. 

There shall, houeter, be no order as to coats. 

$d/IJIC 
5d/M3(R (Aiim) 
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DISTRICT : TAWANG. 

IN THE GAUHATI HIGH COURT AT WWAHATI 

(THE. HIGH COURT OF ASSAN: NAGALAND:r€GHALAYA:MANIPUR: 

TRIPURA: MIZORAN AND ARUNACHAL .PRADESH ) 

(CIVIL EXTRA-ORDINARY JURISDICTION) - 

WRIT PETITION (CIVIL) No._ -7- /2 OOO 

CATEGORY CODE NO. : 

	

BENCH 	 :B 

Malay Bhushan Dey 

Union of India & Ors. 

I N D E X 

5i.No. 4nnexure Particulars 	 Page No. 

16 	 - 	Petition 	 I - 14 

2 0 	- 	Affidavit 	 15 

1 	Office Order dt. 30-12-96 	16 - 18 

2 	Circular dt. 24-12-96 	 19 

Order dt. 17-12-99 	. 	202 

G. 	4 	Hon'ble Court's Order dt. 
3-12-98 

7. . 	5 	Hon'ble Court's Order dt. 	24 
1-4-99 

6. 	Hon'ble Court's Order dt. 
1.-4-99 

?. 	Circular dt. 16-11-99 
40.. 	 , 	Letter dt. 15-11-99 

9 .Latter dtd. 12-01-2000 	 . 

-Date : 	 Filed by : 

Advocate 

'...-.-. 
- 

/ 
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IN THE GAUHATI HIGH COURT AT GUWAHATI 

(THE 'HIGH COURT OF ASSAM:NAGALAND:NEGHALAYA:MANIPUR 

TRIPURA,MOZORAN AND ARUNACHAL PRADESH ) 

(CIVIL EXTRA-ORDINARY JURISDICTION) 

WRIT. PETITI N (CIVIL) NO. 	12000 

• ir • 
- 	 - 

im - 

- 

U) 	U)) U 
1. 

IR 

OW62"1301 r 

CATEGORY CODE NO. : CR 

BENCH . 	 : B 

To, 

The Hon'ble Shri Brijesh Kumar,B.A., LL.B., 

the Chief Justice of the Gauhati High Court 

and His Lordship's Companion Justices. of the 

said Hon'ble Court. 

IN THE MATTER OF : 

An application under Article 226 

of the Constitution of India for 

issue of, a Writ in the nature of 

Mandamus and/or any other appropri-' 

ate Writ, order or Direction of 

like 'nature. 

AND - 

IN THE MATTER OF : 

Challenge to the legality of the 

threaterd action of the Respondents 

to repatriate the Petitioner to his 

parent department without cons ider-

ing his case for permanent' absorp- 

Contd.....2/- 
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tion and the option exercised by him 

to be absorbed in the bifurcated cadre 

	

• 	 of A.G. (A & E) at Arunachal Pradesh. 

-AND- 
 
- 

IN THE MATTER  OF -

Permanent - absorption of the Petitioner 

as Divisional Accountant in the Orga-

nisation and administrative control 

	

• 	 of Accountant General (A&E) ,Meghalayá, 

	

• 	 Shillong. 

-AND- 

IN THE MATTER OF : 

Enforcement of Petitioner 1 s fundamen-

tal right under Article 14 and 16 of 

• 	 the Constitution of India. 

-AND- 
• 	

IN THE MATTER OF : 

• 	 Malay Bhushan Dey 	- 

Son of Shri Brajendra Chandra Dey 

presently working as Divisional 

Accountant in the off tce of the 

Executive Engineer, Tawang 

• 	 • 	I & F.C.Divn., A?, Department of I&I.C. 

Government of Arunachal Pradesh 

...... Petitioner 

'I 

r 	Cu 	 * 

I. 
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- VERSUS •-.. 

The Union of India 

(Through the Comptrelier & Auditor 

General of India, 10 Bahadur Shar 

Zfar Marg, New Delhi -110002). 

The Accountant General.(A&E) etc. - 

Meghalaya, Shillong 793001 

3 • The State of Arunachal Pradesh. , 

through the Secretary, Department 
/ 	

of P.W.D., Government of Arunachal 

• 	 Pradesh, Itanagar. 

The Director of Accounts & Treasuries, 

Government of Arunachal Pradesh , 

Itanagar. 

The Chief Engineer , 

I & F.C. Department,Governmeflt of 

Arunachal Pradesh, Itanagar. 

The Executive Engineer, 

Tawang,I& P.C. Divn.,Tawang 

Arunachal Pradesh 

Re sp d'ndent s 

The Petitior above-named. 

'MOST RESPECTFULLY SHEWETH : 

1. 	That the Petitioner in the Present petition is 

seeking his permanent absorption as Divisional Accountant 

Cbntd . . . . . . . . .4/- 

-,' 



FA 

in the organisation and administrative control of 

Accountant General (&E),Me6alaya,Shil1ong. Though 

this Petitioner has worked for nearly three years as 

Divisional Accountant in the organisation and adminis-

trative control of Accountant General (A & E ) Meglialaya, 

Shillông , but he is not be ing permanently absorbed in 

the afo'e said capacity. Now the efforts are on to 

repartiate the Petitioner to his parent department of 

R.W.D., Government of Arunachal Prade. What makes the 

likely repatriation of the Petitioner disthrbthg is 

the fact that though he is being repatriated to his 

parent department of R.W.D., Government of Arunachal 

Pradesh, but his place is to be taken by the deputationist 

only. Hence present case is the case where one deputation-

ist is replaced by another deutationist. Instead of 

permanently absorbing the Petitioner to the post presently 

being held by him, wherein he has worked for nearly 

three years by repatriating him to his parent department, 

the Respondents are only bringing a person on deputation 

to work in the place of Petitioner. It is also noteworthy 

hat the Petitioner is competent to be permanently 

absorbed in the deputation post of Divisional Accountit. 

Moreover, though he worked on deputation but his appoint-

ment was against the permanent post in a substantive 

cpacity and his such appointment was pursuant to a 

selection. It willbe pertinent to mention here that 

option was called for tobe absorbed in the bifurcated 

cadre of AG ( A & E ), Meghalaya, Shillong for Arunachal 

Pradesh and the Petitioner duly exercised his option. 

Contd ....... 5/- 
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However, presently there is a move to repatriate him 

without considering his such option. Hence the present 

writ petition. 

That the Petitioner was initially appointed in 

the R.W. , Department, of Government of Arunachal as 

Upper Divcsion Clerk at I & FC Zoro Division, Eversince 

his entry to his service, he has been discharging his 

duties to the satisfaction of all concerned. Presently, 

he. is on deputation to AG ( A & E), Meghalaya and is 

posted at I & F.C.I Division, T5wang, DEpartment of I & F.C. 

Government of Arunachal Pradesh. Thus although he is 

work ing under the adm in is tr at ive control of AG (A & E ), 

Meghalaya, but practically, he has been working in the 

office of the State of Arunachal Pradesh. 

That the Petitioner consequent on his selection 

for the post of Junior Grade Divisional Accountant in the 

cadre of Divisional Accountant under the administrative 

control of the Accountant General ( A & E), Meghalaya was 

first appointed as Divisional Accountant and posted in the 

office of the Executive Engineer, P.H.E.Division to III, 

Udaipur, Tripura. He was however, subsequently transferred 

to the office of the Executive Engineer I & F.C.Divn. 

Bomdila during the month of Sept' 97 wherefrom he was again 

transffered to and posted under the respondent no.6 since 

Aug' 99. 
Copy of the office order dated 28-01-97 

is annexed as Annexure- 1. 

Ths though the aforesaid appointment of the 

Petitioner was on deputation fthe period of one year, 

Cont. .. ... . 06/- 
c ia 
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but the se was subsequently extended from thime to time 

and the Petitioner is still continuing in the said post. 

54 	That when the Petitioner was working as Divisional 

Accountant in the department of R.W.D. as aforesaid , 

options were called for from the intending incumbents to be 

absrbed in the bifurcated cadre 01 AG (A & E ) for 

Arunachal Pradesh. The Petitioner being interested to be 

absorbed in the bifurcated oadre, duly exercised his option. 

Copy of the circular dtd. 24-12-96 is annexed 

herewith as Annexurez-2. 

That pursuant to exercise of such option, it has 

been the legitimate expectation of the Petitioner that 

he would be absorbed in the establishment of AG (A& E ) 

for Arunachal Pradesh in due course. However, it is 

whispered in the office that before consideration of such 

absorption, he would be repatriated to his parent depart-

ment. It will be pertinent n to ménton here that the 

Petitioner who was a UDC in his parent department came on 

deputation to a promotional post carrying higher scale of 

pay to the office of the AG (A & E ), Shillong. Such 

expractation was also inview of the fact that the perfor-

mance of the Petitioner as a Divisional Accountant has 

been well recognised by.the authorities. 

That the Petitioner states that consequent upon 

the revision of pay scale pursuant to the recommendation 

made by the 5th Central Pay Commission, the pay scale of 

the Petitioner has been xevised and fixed in the scale 

Contd. .....7/- 
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of pay of Rs.5000.-8000/- with effect from 14-2-97. Th5 

it will be seen that for all practical purposes he has 

been treated to be a regular staff inka the establishment 

of AG (A & E ) Meghalaya, etc. Shillong. 

That the petitioner states that his legitimate 

expectation for permanent absorption has been shattered 

due to the arbitrary action of the respondents in issuing 

the impugned order dated 17-12-99 whereby the petitioner 

has been repatriated to his parent department i.e. under the 

Executive Engineer, Itanagar, RWD, Arunachal Pradesh with 

effect from 09-02-2000. However, the impugned order has not 

been given effect to till date and consequently the petitioner 

has not been ia released. But the petitiorr reasonably 

apprehends that he may at any time be released by the res-

pondents in frustration of his legitimate expectation of 

permanently absorption. 

A copy of the said order dated 17-12-99 is annexed 

herewith as Annexure- 

That it is pertinent to mention here that on an 

earlier Occasion, there were other similarly situated 

colleagues of the Petitioner who be ing aggrieved by the 

order of repartriation assailed the same before this 

Hon'ble Court and this Hon'ble Court was pleased to 

protect their interest by way of appropriate interim 

order. in this connection, mention mw be made of the 

case of one Shri R.Prathapan, Shri Bidhu Bhusan TJey and 

Shri M.Y. Nair, Divisiona Accountants under the esta-

blishment of AG (A & E), Meghalaya who being aggrieved by 

such move of repatriation without considering his case 

Cond . . . . . . . . . .8/- 

Cx 
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for absorption approached this Hon'ble Court by 

way of filing Civil Rule No. 6037/98 , No. 1598/ 99, 

and No. 1599/99. This Hon'ble Court by its order 

dated 3-12-98 and 1-4-99 protected the interest of the 

Petitioners in those cases by issuing a direction to 

allow them to continue in their posts of Djvjjon83. 

Accountant, Now said Shri Prathapan, Sri Bidhu Bhusan 

Dey and Shri N. V.K.Nair are continuing in the post of 

Divisional Accountant under the establishment of AG(A&E) 

Meghalaya etc. Shillong at Arunachal Pradesh. The 

Petitioner in the present case is similarly situated 

like that of the Petitioners in the said Civ ii Rules. 

Copies of order passed by the Hon'ble High Court 

referred t o above are anneed as Annexures- 

and 6 respectively. 

10. 	That the petitioner is aggrieved because instead 

of absorbing him permanently as Divisional Accountant in 

the office of the Accountant General (A & E), Meghalaya, 

Shillong, he is being replaced by another deputationist. 

The Petitioner has worked as Divisional Accountant for 

nearly three years. His appointment as Divisional 

Accountant wasainst a permanent post and there is no 

reason as to why he cannot be absorbed in the said 

capacity more particularly ,  when he has already exercised 

his option for absorption. Instances are at galore in 

the establishment of AG (A & E ) of absorption of deputation 

ists. In this connection, it is note worthy that the 

Contd .........9/- 
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Petitioner's appointment as Divisional Accountant was 

made after carrying out selection in accordance with 

law. Since the Petitiorr was duly qualified and he 

was selected for such appointment, he was accordingly 

sent on deputationas Divisional Accountant. 

That as stated above, the Department is'seriously 

considering., to bring on deputation another person in 

place of the' Petitioner to work as Divisional Accountant, 

Such a move on the part of the administration is wholly 

unacceptable in as much as the petitioner is not only 

duly qualified but he has also worked as Divtsional 

Accountant for a lnng time. In view of. the fact that 

the Petitioner has a considerable experience to work 

as Divisional Accountant, his replacement by another 

person who will be brought on deputation is not only 

arbitrary but also unreasonable.' It will be pertirnt to 

mention here that although normal period of deputation 

is the years, but the same is extendable upto five 

years. Th5 if the post presently being held by the 
S 

Petitiorr is filled up by a deputationist only, there 

is no earthly reason as to why the Petitioner cannot be 

continued upto the maximum permission period of five 

years, even leaving aside the fact that he has already 

exercised his option for permanent absorption. 

That an employer has to be model employer more 

so ehwn such xxx an employer is the State itself. It is 

unjust to throw out a person who has rendered about three 

years of service in the same cadre especially when such a 

Contd,...,..1O/- 
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service was 'endered on the basis of a thorough process 

of selection pursuant to which the person was found fit 

for an appointment as Divisional Accountant and he rendered 

his services in the said capacity for nearly three years. 

13. 	That the Petitioner states that similar cases 

of sending back the deputationists to Arunachal Pradesh 

from C B I came up for considerationtefore this Hon'ble 

Court and this Hon'ble Court in consideration of the fact 

that option has already been exercised for permanent 

absorption in the CBI, protected the interests of 'the 

Petitioner there in by passing appropriate interim order. 

In this connection, mention maybe made of W.P. (C) No,. 

• 	 367/99' (Krishna Mangal Das Vs.-UOI & Ors) , W.P. (c) No. 

877/99 (Ajit Kumar Deb Vs. UOI & Ors.) W.P. (C) No. 1196/ 

99 ( 
Dambaru Dutta Vs. UOi & .Ors.). In all these cases, 

the State of Arunachal Pradesh do not have any objection 

towards absorption of the Petitioner therein in the CBI. 

However, its only objection was in respect of the delay 

towards such absorption.. Same is the case here also 

in as much as the Government of Arunachal Pradesh cannot 

have any object ion if the Pet it ioner is permanently 

absorbed in the establishment of AG (A& E), Meghalaya 

and/or in the bifurcated establishment of AG (A&E) for 

Arunachal Pradesh. The reason is obvious in as much as 

by such absorption, posts ,  will fall vacant by which 

others willbe benefited. 

The petitioner is not in possession of the copies 

of the orders passed in the above writ pet itthons. However, 

he craves leave of the Hon'ble Court to produce the same 

at the time of hearing of this Petition. 
• 	 , 	 ' 	 Cotd..0,0011/- 
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That there is a proposal from the Govt. of Arunachal 

Pradesh to take over the cadre of Divisional Accountant from 

the Adniin•istrative control of A.G. (.A & E), Meghalaya etg. 

Shillong. The Govt. of Arunachal Pradesh had already 

issued circular dated 16-11-99 to all the Executive 

Engineer;, within the State of Arunachal Pradesh, calling 

for, some information. As the move of taking of cadre of 

Divisional Accountant from the Administrative control of 

A.G. (A & E ) Meghalaya etc. is in a final stage, Govern-

ment of Arunachal Pradesh has requested the A.G. (A & E ). 

Meghalaya, Shillong vide letter dated 1 5-11-99, to extend the 

period of deputation of the serviing deputatiônists for a 

further period of two years. Moreover, recently the Govt. 

of Arunachal Pradesh vide letter dtd. 12-1-2000 issued to 

the Accountant General (A & E), Arunachal Pradesh, Meghalaya 

etc. requested the latter to take necessary action so 

that the process of transfer can be completed immediately. 

Thus, it is clear from the above fact that A.G. 

(A & E ) Meghalaya etc. Shilloñg has no right to repatriate 

the Petitioner. Rather A.G.(A & E ), Meghalaya etc. Shillong 

should issue order in favour of the Petitioner, absorbing the 

petitioner in the cadre of Divisional Accountant, in the 

light oX the option exercised by the petitioner. 

Cop ie s of the letter dated 15-11-99, 16-11-99 and 

12-01-2000 are annexed as Annexures 7 & awA 9 

respectively. 

'That the petitioner state that he has gathered 

information that he is being replaced by another deputa-

tionist. It is stated that the instant case is not one 
Contcj ...... . 12/- 
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of his replacement by any regu]ar incumbent of the office 

of the AG (A&E), Meghalaya, 6tc. Shillong. On the other 

hand, the bifurcation towards creation of a new cadre 

of AG (A&E) for Arunachal Pradesh is im on the offing 

and the necessary infrastructure facilities have already 

been arranged • Thus, if in the meantime, the pet it ione r 

is repatriated to his parent department w tthout consider-

ing his case for permenent absorption, it would 

seriously tell upon his servie career. It is further 

stated that the entire action of the respondents, in 

repatriating the Petitioner to his parent department, 

in the facts aid circumstances of the case is highly 

unreasonable and arbitrary. The impugned order of repat-

nat ion suffers from arbitrary exercise of power, non-

application of mind and is prima face illegal. It would 

be therefore, in the interest of justice that this 

Hon'ble Court may be pleased to set aside the impugned 

order of repatriation dated 17-12-1999. 

16. 	That in this petition, the Petitioner has made 

out a prima facie case of arbitrariness on the part of 

the Respondents. Petitioner has a strong case for being 

permanently absorbed as Divisional Accountant either in 

his present capacity as Divisional Accountant in the 

office of the Executive Engineer, Tawang, I & F.0 .Divis ion 

Department of I & F.C. , Arunachal Pradesh or as Divisional 

Accountant in any of the office of the Executive Engineer, 

in Arunachal Pradesh. An interim direction by this Hon'ble 

Court that pending disposal of this petition that the 

Petitioner may not be disturbed from his present post of 

Divisional Accountant in the office of the Executive 
. . . • . • • • • • . 1 3/- 

'-.--.- 
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Engineer, I & F.C. Tawng Division, Department of I.&.F.C. 

would not adversely a:ffect the intere st of the Respon-

dents and they would not be prejudiced in any way, 

whereas on the other hand, if such an interim direction 

is not given in favour of the Petitioner, the writ petition 

itself would be rendered infurctuous. hence the balance 

of convenience is in the favour of the Petition towards 

passing such an interim order. 

That the Petit iorr has no other appropriate 

alEé mat ive remedy than the one sought for here in and 

the reliefs if granted by this Hon'ble Court would be 

just, adequate, proper and effective. 

 That the Petitioner demanded justice 	but the 

same was denied to him. Hence the Petitioner filed this 

petition bonafide and for securing the ends of justice. 

In the premises aforesaid, it is 

most respectfully prayed Your Lord-

ships may be pleased to admit this 

petition, call f or the records of the 

case, issue Rule calling upon the 

Respondents to show cause as to why a 

writ in the nature of Mandamus and/or 

Certiorari and/or any other appropriate 

Writ, Order or Direction should not be 

issued setting aside and quashing the 

proposed action of the Respondents to 

repatriate the Petitioner to his parent 

department and as to why directions 
. . e . • . . . . . . . . 14/- 
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shall not be issued to the Respondents 

to permanently absorb the Petitioner 

as Divisional Accountt in the organi-

sat ion and administrative control of 

the .Accountent General (A &E), 

Meghalaya and/or in the b.ifurcated cadre 

of AG (A & E ) for Ai'unach&. Pradesh 

and upon hearing the parties on the 

cause or causes that may be shown and 

on perusal of the records, be pleased 

to make the Rule absolute and/or pass 

such other or further order/orders 

as may be deemed fit and proper. 

 -AND - 

Pending disposal of the Rule, be pleased 

to d ire Ct the Respondents not to release 

the Petitioner from his present post 

of Divisjon Accountant in the office 

of the Executive Engineer, I & F.C. Divn. 

Tawang, Department of I & F.C., Govern-

ment of Arunachal Pradesh and to allow 

him to continue as such till disposal 

of the Rule. 

And for this, your petitioner as in duty bound, 

shall ever pray. 

Affidavit .. . . 

- 
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A F F I D A V LT 

- 	 I, Malay Bhushan Dey, aged about 48 years, son 

- 

 

of Shri Brajendra Chandrá Dey, presently working as 

Divisional Acc9untant in the office of the Executive 

- - - 	 Engineer, Tawang I&.F.C. Division, Department of I.& F.-C. 

- 
- 	 Government of Arunachal Pradesh, do hereby solemnly 

affirm and declare as follows  

- 	 - 	 -. 1. 	- 	 That I 	the petitioner in the instant petition, 

conversant with the facts- and circumstances of the case and 

- - 	 therefore - competent to swear this affidavit. 

• 	2. 	- 	 - 

 

Thdt the statements made in this affidavit and in 

the accompanying petition in paragraphs 1,2,4,6,7, 10,11 

	

- 	
- 	

- 	 are - true to my knowledge ; those made in 

paragrapsh 3 , 5, 8 , 9 	-r 	tLF 	 being matters 

- of,  records are true to my information derived therefrom 

- and the rest are my humble submissions before this Hon'ble 

-- 	 Court. 	- 	 - 	 - 

And I sign this affidavit on this the 16th day of 

February, 2000 at Guwahat-i. 	• 	 - 

4~ 
rçQ7 

• 	Identified by me - 	 - - 

	

• - 	 aLa 	- 	 miv-{ 	
D E P 0 I\T E N - T 

Advocate' s Clerk. 

/TI 1 -' •/; 

E$' Ølaras! In I&ROW  
• 	 - - 	 f1YK. i; 

• 	 -• 	
- 	 over s 

• 	 • 	 • 	 / / g.viI 

• 	 '*SIU$SIIfl *t • 	 - 	 • 	

- 
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ANNEXURE- I 

OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA MtUNACHAL 
PRADESH AND MIZORAM SHILLONG. 

E 0 No. BA Cell/ 217 	 Dated : 28/1/97 

Consequent on his selection for the post Divisional 

Accountant ( on deputation basis) in the pay scale of 

Rs.1400-40-1600-50-2300-60_2600/... in the combined cadre of 

Divisional Accountants under the administrative control of 

the office of the Accountant General (A & E ), Meghalaya 

etc. Shillong, Shri Malay Bhusan Dey, Assistant at present 

working in the Office of the Chief Engineer, RWD, M Itanagar 

is posted ondeputation as Divisional Accountant, in the 

off ice of Executive Engineer, PHE Division No.111 Udaipur, 

- 	Tripura . 

Shri Malay Bhusan Dey should join in the aforesaid 

post of Divisional Accountant on deputation within 15 days 

from the date of issue of this order, failing which his 

posting on deputation is liable to be cancelled wi.thout any 

further omnaunication and the position mayba offered to some 

other eliible and selected candidate. No representation 

or a change of the place of posting will be enterained under 

any circumstances whatsoever. 

The period of deputation of Shri Malay Bhusan Dey 

will be for a period of 1(one) year at the initial stage, 

from the date of joining in the office of the Executive Enginee 

PHE Division No. III, Udaipur, 'Tripura. However the period 

of deputation maybe extended upto 3 years. But in no case, 

the period of deputation willbe extended beyond 3 years. 

C oni d • 
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But in no case, the period of deputation will be extended 

beyond 3 years 

4 0 	The pay and deputation (duty) allowances in 

respect of Shri alay Bhusan Dey, will be governed by the 

Governnent or India, Ministry of Finanoe, Public Grievances 

and Pens ion (Deptt. of personnel and Tha in ing ) letter 

No. 2/12/87-Estt (Pay.II) dtd. 29-4-1988. and as amended 

and modified from tame to time, while on deputation 

Sri Malay Bhusan Dey may elect to draw e ither the pay in the 

scale of pay or .the deputation post or his basic pay in the 

parent cadre plus personal pay, if any, plus deputation 

(duty) allowance. Shri Malay Bhusan Dey or deputation 

should exercise option in this regard within a period of 

I (one) month from the date of joining the assigment (i.e. 

the aforesa Id post of deputation). The opt ion once exercised 

by Shri j4alay Bhusan Dey shall be treated as final and 

cannot be aiered/ chanbed later under any circumstances 

whatsoever. 

The dearness Allowaice OCA, Children Education 

Allowance, T.A., L.T.C. Pension, etc will be gevereed by 

the Govt. of India, Ministry of Finance OM No. F1(6)E-IV 

(A)/62 dt. 7-12-1962 (incorporated Annexure- 31 of 

Choudhury's C.S.R. Vol.ume.IST (1th Edition) and as amended 

and modified from time to time.) 

Shri Malay Bhusan Dey on deputation will, be liable 

to be transferred to any place within the State of Arunachal 

Pradesh , Mainipur and Tr ipura, in the combined cadre of 
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Divisional Accountants unddr the administrative control of 

the Accountant General (A & E) Meghalaetc.Shillong. 

7 	Prior concurrence of this office must be detained 

by the Divisional Officer before Shri Malay Bhusan Dey 

( on deputation) is entrusted to additional charges 

appointed or transferred to a post/station other than cited 

in this Establishement. order. 

Sd/- 

Sr. D. A. G. 
Memo No.DA Cell/2-49/94-95/.2669-2674 	Dated : 28/1/97 

CQpy forwarded for information and necessary action to :- 

The Accountaiit 	General (A&E), Manipur, Imphal. 

The Accountant General (A&E) Tripura, Agartala. 

The Chief Engineer,  

He is requested to release Shr L  
immediately with the direction to p report for duty to his 

place . 	posting on deputati n inder intimation to this 
office. 
REGISTERED.  

He is requested to release immediately 
• Shri 	with the direction to report for 

• duty to his place of posting on deputation under intimate to 
this office. 
EGISTERED. 	The Executive Engineer___________________ 

He is requested to tntimate 	the date of joining of 
• Shri  

REGISTERED. 	Shri 'aiay Bbusan Dey 4ssistant 0/0 the Chief 
Engineer R.W.D., Arunachal Pradesh , HR= Intanagar, 

7. 	E.O. FILE 

B. S.C. File 
9. P.C. Fj.ie. 	 Sd/- 
1O.File of the deputationst. 

• 	 Sr.Accounts 0fficer. 
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OFFICE OF THE ACCOUNTAI42 GENERAL (ME) MEGHALAYA ETC. 
SHILLONG 

Circular No. DA Cell/2-1/96 -97/178 Dt. 24-12-96 

Separation of the joint cadre of Divisional 
Accountant/DAC's among the State Accountant General (A&E) 

1anipur, Tripura and Meghalay et. ( for A.P.) has been 
under consideration of this Office in consultation with the 
respective State A.G. To eflable this office to assess the 

availability of qualified /unqualified D.A. , D.A.O's 

(Gr.I& .11 ) for each of the States and the decide, further 
course of action in the matter all Divisional Accountants 

(both qualified and unqualified ) and Divisional 
Ac count as Office, Gr • I & II are re quested to sent the ir 

option ( enclosed) so as to reach the office on or before 

15-2-97.. 

Final decision on the exercised options will 

howevr, be taken consider in the following canditions 

1. 	Transfer of the officers will be considered 
according to their options and seniority subject 
to the availability of vacancies in the State 

cadre. 	. 

2 0 	Option once exercised is final and cannot be 
revoked. 

3. 	The entire process of separation of cadre will 
be conducted in a phased manner. 

Sd!- Illegible 

Sr. Deputy Accountant General (A&E) 
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ANNEXRE- 3 

OFFICE OF THE ACCJX GENERAL (A&B) NEGHALAYA ETC:SHILLONG 

NO. DA cELL/ 162 	 Date : 17-12- 99 

On expiry of the period of deputation to the post 

• 

	

	of Divisional Accountant under the administrative Control 

of the. Accountant General (A & E ) Meghalaya etc. 6hillong 

• 	Shri Malay Bhusan Dey at present posted in the Office 

of the Executive Engineer I & F.C. Divn. emdi -a, 

Arünachal Pradesh is repatriated to his parent Department 

i.e. Chief Engineer, R W D Hargar, w.e.f. 9-2-2000. 

On being relieved of his duties on or  

before 9-2-2000 from the Of ice of the EEecutive Engineer 

,I & F.C. Dvn., Bomdila A.P. he /she is to report for 

further duties to the Chief Engineer R W D, Arunachal 

Pradesh, Itanagar, 

C 	
As required under para 3814 of the Cotroller 

and Auditior General's M.S.O. (Admn) Vol. I reproduced in 

Appendix - I of the .C.P.W.A. Code, 2nd Edition 19614 the 

relied official should prepare a memorandum reviewing the 

-' 	 Accounts of the Djijø ( in triplicate ) which the 

relieving or official should examine and forward promp'çly 

with his remarks, to the Accountant General (A & E ) 

Meghalaya , Shillong. through the Divisional Officer, who 

will record such observations thereon as he may consider 

ne ce s s ar y. This memorandum is re qu ire d in add it ion to the 

handing over memo of his, charges to relieving' officer. 

Authority : Sr. DAG (Admn) orderdt. 5-11-99 at P/49 N 
in the file No. DA Cell/10-1 /93_94/98_99/STol.V 

Sd/- 
• 	 Sr. Deputy Accountant General (Admn.) 



- 21 - 	,ANN.3 (....2) 

Memo No,DA Cefl/10-1/93-94/99-2000 /1657-1662 dt.13/1/2000 

Copy forwarded for information and necessary action to' : 

The Chief Engineer, RWD, Arunachal 'radesh, 

Itanagar, He is reested to arrange for posting 
of Shri Malay Bhusan Dey s  Divisional Accountant 
on deputation, on -his repatriation to his 
parent Department. The c once me d Exe cut ive 
Engineer has been asked to release Shri Malaya 

Bhusan Dey on or before  

Tot-u3ov' 

The Eecutive Engineer, I & F C Dbn. Bomdii; 

Arunachal Pradesh. e is requested to release 

Shri Malay  Bhusan Dey of his Division on or before 

9-2-2000 as his term of deputation ecpires. He 

is also requested to instruct Shri Malay  Bhusan 

• 	 Dey to report vt to his parent Department i.e. 

Office of the Chief Engineer, R WD, Itanagar on 
his release fr m your department. It may noted 
that no further extention of period of deputation 

will be granted t o Shri. Malay Bhusan De5r under 
andy circumstances to avoid any complicacy. 

	

3, 	The Executive Engineer, PWD, Bomdila A.P. He is 

requested to direct Shri Sajal Kanti Choudhury 
DAO of his Division to look after the work of the 

• 	 Divisional Accountant of the Office of the 

Executive Engineer, I & F C D; iooVdAa, in add itOn 

to ±Jm his normal, duties with effect from 

9/2/2000 untill further order. 
Sri Sajal Kanti Choudhury D.A0 Grade- II of the office  

of the Executive Engineer, PWD, Bomdila He is dire9' 

cted to look after the work cf the Divisional 

- Account of the Office of the Executive Engineer 

I & F.C.D. goma, A.P. w.e.f. 9-2-2000 N. in 

addition to his normal duties, unt ill further order 

Shri Malay Bhusan Dey Divisional Accountant on 

Contd...,. 
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deputation, 0/0 the Executive i3ngineer, 
To 

I & F.C. Thin. Bomdilg , He. is hereby asked 

to report to his parent Departernent , i.e. 

0/0 the Chief Engineer, R W D Arunachal Pradesh, 

Itanagar, 

	

6. 	personal filed of Shri Malay Bhusan Dey 

	

7, 	R Personal File of Shri Sajal Kantj Choudhury 

	

8. 	5, C 	ile. 

	

9, 	E.O.Fjie, 

Sd/- 

Senior Accounts Officer. 

ct 
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IN THE GAUHXPI HIGH COURT 

(THE COURT OF ASSAM: NAGALAND : MEGHALAYA: MANIPUR: 

TRIRJRA: MIZORAM AND ARUNACHAL PRADESH) 

CIVIL RULE NO. 6037/98 

R. Prathapan 	 petitioner 

-vS- 

State of Arunachal Pradesh 	- 	Respondents 
&°rs. 

P R S E NT 

THE HO1'PBLE JUSTICE SMTI M. SHARMA 

For the 'etitioner 	 Mr. B. K. harma 
Mr. P. K. T iwari 

For the Respondents 
	

G.A. Arunachal Pradesh 

ORDER 

• 	 3.12.98 

Heard Mr. B.K.Sarma, counsel for the Petitioner 

and 	N. Saikia, GA , AP 

Let the records be called for. 

Let a rule issue calling upon the respondents 

to show cause as to why wr it should not be issued, as 

prayed for ; and/or why such further or other orders 

should not be passed as to this court may deem fit and 

proper. 
Rule is returnable by eight weeks. 

Govt. Advocate acceptes notice of respondents 

1 9  25 and,6. Petitioner shall take step on the other 

• 	 respondents by regd. post. 
T11 the returnable date petit iox r shall not be 

released from the present post of Divisional Accountant 

In the office of the Executive Engineer, Zora Civil 
Djvj5ion, Department of Power, DLstrictLawer subansirt, 

Arunachal Pradesh. 

Sd/- N. SHAPMA 

Judge. 



- 

	

24 - 	ANNEXURE - 5. 

IN THE GAUHATI HIGH COURT 
(HIGH COURT OF ASSAN: NAGALAND: MEGHALAYA : MANIFUR 

TRIPUFA: MIZORAM AND ARUNACHAL PRADESH ) 

WRIT PETITION (cIVIL) NO.' 1598/99 

	

BIBHtJ BHUSAN DEY A 	Petitioner 
-versus - 

THE STAXE OF ARUNACHAL - Respondents 
PRAIDESH & ORS. 

P R E S E N T 

THE HON BEE MR. JUSTICE A K PATNAIK 

For the Petitioner ' 	 - Mr. B.K. Sarma & Mr. 
- 	 U.K. Nair, Advs. 

For the Respondents 	- G.A., A.P. 

Date of order, 	 - 01-04-99 

ORDER 

Heard Mr. B.K.Sarma, learned counsel for the 
petitioner and Mr. N. 5 thha , G.A., A.P. 

Let a notice of motion issue calling upon the 
respondents to show cause as to why a Rule should not 
be issued, as prayed for- or why such further or other 
order should not be passed, as to this Court may seem 
fit and proper. Notice is made returnable by one month. 

Al r. N.Sinha, GA, AP accepts notice on behalf of 
the respondent Nos. 1, 2 and 4. The Petitiorr will take 
steps for service of notice on the other respondents by 
registered post with AID by 5-4-99. 

In the meanwhile, the petitioner will not be 
released from his present post of Divisional Accountant 
in the office of the Executive Engineer, tlayuliang 
Civil Division, Department of 1 ower, Arunachal Pradsh. 

Sd!- A.K.PATNAIK 
Judge. 

- 
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, 	 ANNEXURE- 6 

IN THE GAUHATI HIGH COURT 
(HIGH COURT OF ,SSAM: NAGALAND: MEGBALAYA: MANIPUR 

TRIPURA: MIZORAMA AND ARUNACHAL PRADESH) 

WRIT PETITION (cIVIL) NO. 1599/99 

N.V.KARTDEYAN NAIR 	: Petitioner 

THE STATE OF ARUNACHAL : Respondents 

PRADESH & ORS. 

P R E.S E N T 

THE HON 'BLE DM. JUSTICE A.K. PATNAIK' 

For the PetLt Loner 	Mr. B.K. Sharma & Mr. U.K. 
Nair Advs. 

For the Respondent 	: GA , A? 

Date of order 	 - : oi-04-99 

• 	ORDER 

'eard r. B K Sarma, learned counsel for the 

petitiorr and Mr. N. Sinha, GA , AP 

Let a  notice of motion issue calling upon the 

re spondents to show cause as to why a Kule should not be 

issued, as prayed for; or why such furthr or other, order 

hu1d not be passed, as to this Court may seem fit and 

proper. Notice is made returnable by one.month. 

'tr. N. Sthha, GA, A? accepts notice on behalf 

o the respondent No. I t  2 and 4. The petitioner will 

take steps for service of notice on the petit ioner 

will take steps for service of notice on the other 

respondents by registered post with AID by 54-99. 

In the meanwhile, the pet it ioner w ill not be 

released from his present post of DivisIonal Accountant 

in the o1f ice of the Executive Engineer, Kalaktang PWD 

Division, Goverjment of Arunáchal Pradesh. 

sdt- A.K. PATNADC 

J'üdge 
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GOVT. OF ARUNACHAL PRADESH 

DIRECTOR LTE OF ACCOUNTS & TREASURThS NANARLAGUN 

NO. DA/TRY /15/99 Dated Naharlagun the 15th Nov'99 

To, 
AllExecutive Engineer, 
PWD /Powe r /PD/IFCD/R\qD/C iv ii Poser 

Sub : 	Divisional Accountant/Divisional Accounts 
Officer Regarding. 

Sir, 

I would like to informx you that the Govt • of 
Arunachal Pradesh desire to take over the cadre of 
Div is tonal Accountant and Divisional Accounts Officer from 
the AG (A&E) Arunachal Shillong and to encadre theáe posts 
to the Finance and Accounts Service. tour are therefore, 
requested to furnish the Thllowing informations with 
regard to creatinon and appointment to the post of DA/DAO 
in your division since the pay and allowances of DAS/ 
DAOs are drawn by your division. 

1. Ne of 
Mailing 
Fax Mo, 

2.. 1Dte of 

3. Whether 
te or 

the Djj5j 
Address and Phone No./ 

opening of the 0ivision: 

the division is perman-: 
bemporary 

L,. Sanction order No,and date of : 
creation of the post and scale.. 
of pay. 

4(a)if the post is upgraded tO DAO -II: 
DAO-I/SG and brought under 

Central cadre by the AG,sanct ion 
order No. date with scale of 
pay and the address of the issuing 
authority may please be quoted. 
(A copy, of the sanction order if 
available with regard to upgradation 
of post may please bg furnished). 

Cotd. 
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5. Name and designation of the : 

incumbent holding the pt 
(DAO/A) and scale of pay.. 

Date of joining to the post: 

Whether regifiar or on deputation: 

6. Whether the post is under Non-
Plan/Plan/Temporary or Permanent 
etc. may please be furnished with 
the ir budget head of account. 

And early reply on the matter is requested 

enabling the undersigned to furnish the required infor-

rnation as above to the Govt. within 1st week of December, 

1999. 
Please treat this letter as urgent and confirm 

action within 5th December, 1999. 

Yours faithfully, 

Sd/- 
( 

C .M. Mongmaw) 
Joint Director of Accounts 

Directorate of Accounts and Treasuries 
Govt.of Arunachal Pradesh 

Naharlagun 

Copy to 

'1. The Chief Engineer PF/RWD/IFCD/nD (Zone-I) ,(one-II), 
Itanagar and the Chief Enginer Power Department, 
Naharlagunfor information. They are requested to 
furnish the required information as above for the 
working divisions under their jurisdiction on priority 
basis in order to formulate the modalities to take 
over these posts from the AG (A&E),. Shillong and 
the ir encadrement to SEAS of the State of Arunachal 
Pradesh.. 

Sd!- 
( 

C.M Mongmaw) 
Joint Director of Accounts 

Directorate of Accounts and Treasuries 
Govt. of Arunhal Pradesh 

Naharlagun. 
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GOVT. OF ARUNACHAL PRADESH 
DIRECTORATE OF ACCWNTS & TREASURIES: NAHARLAGUN 

(THROUGH FAX/SIED POST) 

Dated Naharlagun the 15th Nov' 99 
No .DA/TRY/1 5/99 

To, 
The Accountant General (A&E) 
Meghalaya, Arunachal Pradesh etc. 
Shillong. 

Sub : Recruitment/oosting of regu'ar Divisional 
Accountants. 

Ref : Your letter No.A /Cefl/2-46/92-93/1241 dt.4-10-99 
•& this office letter N.DA/29/85/(Part)/63O4 
dt. 8-9-99 

S ir, 

The issue of recruitment and posting of Divisional 
Accountants to 38 Public works divisions of this state 
which are presently manned by deputationists were under 
active consideration of the State Government. The Govt. 
of A.P. has observed that prior to this correspondence 
under reference the State Govt. as well as this 
Directorate were never consulted while recruiting'and 
posting of DAOs /DAS, though these posts were borne d in 
the establishment of Executive Engineers and paid from the 
state exchquer. It has also been observed that prior to 
declaration of the state-hood (20-2-87) , the cadres of 
the DAOs/DAS were e njoying pay scales without anomaly 
with the comparable status of accountait/Assistant/ 
Superintendent in the state Govt. , working either in the 
state Govt. , working either in the Directorate of Accounts 
& treasuries as well as in other Directorates or in the 
District establishment • The Directorate of Accounts and 
Treasuries now express concern on the pay scales presently 
enjoying by the cadres of DAOs /DAS which were enhanced 
without having approval of the State Govt. of A.P. The 
higher pay scales presently enjoying by the cadre of DAOs /fts  
DAS has been posing a problem for granting huge amount 
in the form of pay and allowance5 during the proposed 
training period of 38 divisional Accountants. 

The Govt. of Arunachal Pradesh is of the view that 
reqvitment and posting of the DA9 /DAS for 38 working 
Divisions of PWD may not be done at this stage, since 
final decision or the Govt. is still awaited. The serving 
Divisional Accountaints in the works Deptt on deputation 
basis may be all owed extension for a further period  of  
two years from the date of epiry of their present 
respective tenure in the inter&st of publid service .This 
lw'iIl provide uccour to tië oo fihciàl6iffThn of 

he state preva4.ltng  at the present time. This a±'raethent 
is proposed till view of the State co'Tt. in fi1ape 
cóüldëitfo*ard toyour esteem of±ice -- 

yours faithfully, 
Sd/- 

(C.M.Mongmaw) 
Joint Director of Accounts 

V 	 Directorate of Accounts & Treasuries Govt,ot 
Arunachal Pradesh, Fax No. 0360 244282 

0 ••. 
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Copy to:. 

P.S. to the Hon'ble Chief Minister, 
Arunachal Pradesh, -tanagar for information of 
the Hon'ble Chief Minister. 

The P.S. to the Commissioner (Finance) Govt.of 
A.P. Itanagar for information. 

3 The PS to the Commissioner PWD/ RWD/P1D/IFCD / 
Power for information. 

The Accountant General (Audit), Arunachal, Meghalay 
etc. Shillong for favour of information. 

The Chief Engineer PWD (EZM)/RWD/PrD/ IFCD/Power 
for information please. They are requested tø give 
continuation to the serving DAS who are on deputa-
tion, for a further period of 2 years on expiry of 
their present termof deputation & meaxiwhile they 
may please direct the Executing Engineer concerned 
not to accept joining report of new appointee (DA) 
without consulting the State/Govt./ Directorate of 
Accounts and Treasuries, Naharlogun. 

The Chief Accounts Officer PD (E2AZ)/RwD/PD/ 
IFCD /Power for information. 

Office copy. 

Sd I- 
( C .M. MON101 ) 

Joint Director of Accounts 
Directorate of Accounts & Treasuries 

Govt. of Arunachal Pradesh 
Naharlogun. 
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GOVERNMENT OF ARUNACIIAL PRADESH 	
212637 (R) 

 

Director of Accounts & Treasuries 
Nahar1agun791 110 

Dated, the. ..1.. 4F?.2COO 

To, 

The Accountant General (A&E), 
Aruriachal Pradesh,Meglialaya, etc., 
Shillong.793 001. 

Sub : Transfer of the Cadre of Dhjghoj Accounts 
Divisional 	to the Stakof • 	 Annachal Pradesh 

- regarding. 

Sir, 

It was under active Consideration of the Government of Aruriachal Pradesh for sometime to take over the Cadre of the 
Divisional Accounts Officers / Divisional Accountant s  of the Works Department totaling 91 ( Ninety one ) posts from the existing combined cadre being controlled by you. Now, the Government of 
Arunachal Pradesh has decided to take over the above said Cadre under the direct control of the Director of Accounts & Treasuries Govt. of 
Arunachaj Pradesh, with immediate effect. 

Persons those who are borne on regular basis in the cadre and opt to come over to Aninachal Pradesh state CMIIe, will be taken over on status quo subject to acceptance of the state Governrneni It is also decided that henceforth no fresh Divisional ACCOUntant(s) on deputation will be entertained. Cases of those who are presently on deputation and serving in this state  shall be examined at this end for their future 
 co"W'wifion even afler completion of the existing term of deputation. 

It is, therefore, requested to take necessary action at your level so that the process of the transfer of the Cadre along with the willing personnel can be completed immediately. 

Fomia] notification is under issue and shall be communjatcd in due ccursc. 

Yours thithfuily, 

Yt~egu MJ 
Director of Accounts & Treasuries 
& Ex-Ofliclo Dy. Secy. (Finance 

), Govt. of ArumnachnJ Pradesh, 
IM!AG. 

/ 
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District: Tawang. 

( 

IN THE GAUHATI HIGH COURT 
(THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, 

TRIPURA, MIZORAM AND ARUNACHAL PRADESH) 

W.P.(C ) No. 876 OF 2000 

To: 

The Hon'ble Shfi Brijesh Kumar, B.A., LL. B., the Chief Justice of the Hon'ble Gauhati 

High Court and his other Lordships' companion Justices of the said Hon'ble Court. 

IN THE MATTER OF: 

Shri Malay Bhushan De 	
PETITIONER 

-versus- 

Union of India & Ors. 
RESPONDENTS 

F 

-AND- 

IN THE MATTER OF: 

An affidavit-in-opposition on behalf of Respondents 

No.1 and 2. 

AFFIDAVIT -IN —OPPOSITION 

Ql 	 S  
1. 	 I, Shri3 1A. B 	, son of Shri -' 	aged 

about years, presently working as Senior Deputy Accountant General (Admn.), wih 

Respondent No.2 do hereby solemnly affirm and declare as hereunder that having gone 

through the facts and circumstances, I am in a position to depose about the same and save 

and except what has been stated therein, all else can be taken as denied. 

1 
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2. 	* 	That the averments made in para 1 of the Writ are denied except to 

the extent supported by Record. 	. 

That it is most respectfully submitted that the subject matter before 

this Hon'ble Court falls under the provisions of the Central Administrative Tribunals 

Act,1985 and hence the Petitioner having approached this Hon'ble Court prematiirely, has 

no us to move the present petition. 

That the Respondents humbly state that the Petitioner, a regular 

employee  of the Government of Arunachal Pradesh, was posted on deputation as 

Divisional Accountant to posts under the administrative control of Respondent No.2 only 

for a specified period. In his appointment letter (Annexure 1 to the Writ Petition) 

wherein it was clearly mentioned that while on deputation the Petitioner's service 

conditions would be governed by the orders set forth in the Government of India's Office 

Memorandum No.2/12/87-Est.(Pay II) dated 29.04.1988, as referred to in Annexure 1 

abovesaid. The Petitioner being only on Deputation has no ëlaim of absorption to posts 

under the administrative control of Respondent No.2. - 

The Hon'ble Apex Court while laying down the law in Ratilal B 

Soni reported in AIR 1990 SC 1132 (1991) 15ATC(85) and State of Punjab vs. Inder 	. 

Singh (1997) 8 SCC 372: 1998 SCC (L&S) 34 held that 

"a person on deputation can be reverted to his parent Department 
5,. 

at any time and does not get any right to be absorbed in the deputation post ." 

That as per the Recruitment Rules, 1988 of Divisional Accountants 

(Indian Audit and Accounts Department) which came in force w.e.f. 24.09.1988, the 

Petitioner does.not have any right of claim to be absorbed against the post to which he is 

appointed on deputation as per Rule 6, Schedulel 1 of the said Rules of 1988. 

2 
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Further the Petitioner was reverted back to his parent Department 

in the Government of Arunachal Pradesh, as his full tenure of deputation of three years in 

terms of letter dated 28.01.1997 
( 

annexed as Annexure 1 to the Writ Petition) had 

expired and the "order of repatriation is not violative of Article 14 of the Constitution" as 

held by the Hon'ble Apex Court in State of M.P. vs. Ashok Deshmukh (AIR 1988 SC 

1240). 

The Petitioner's claim that he had exercised an option for 

absorption is false, misleading and hence denied. That no option for absorption was 

called for from any Divisional Accountant on deputation. That this call of options was 

circulated from the office of Respondent No.2 vide Circular No. DA Cell /2-1/ 96-97/ 

198 dated 24.12.1996 (annexed as Annexure 2 to the Writ Petition) before the Petitioner 

was even being considered for appointment on deputation and hence not applicable to 

That therefore the order appointing the Petitioner on deputation as 

a Divisional Accountant was issued from the office 'of Respondent No.2 only on 

28.01.1997 (Annexure 1 to the Writ Petition). That whereby in the said order the only 

option given to the Petitioner was an exercise of option regarding the fixation of his pay 

in the deputation post vide paragraph 4 of Annexure 1 to the Writ Petition and not for 

exercise of option for absorption as averred. 

3. 	 That, the averments made in paragraphs 2, 3 & 4 of the Writ 

Petition, being misleading misconceived and contrary to the record is hence denied in 

toto. 

That the Respondents humbly state that the Petitioner was 

appointed on deputation to the cadre of Divisional Accountants administered by 

respondent No.2 under the normal deputation terms and the rest is a matter of records. 

ke 
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The Respondent would rely on the record at time of hearing it 

That the averments made in paragraph 5 & 6 of the writ petition 

 

being concocted, misconceived and misleading is hence denied. 

That the Respondents most humbly submit that the Petitioner is not 

entitled for absorption as per existing rules in vog1e. That further the claim of the 

Petitioner that the circular issued on 24.12.1996 calling for his option for absorption in 

the bifurcated cadres was meant for him is not correct as averred by him as the option 

was then to be exercised only by the qualified! unqualified Divisional Accountant and 

Divisional Accounts Officers (Grade I & II) who were employees of Respondent 2. That 

further as a matter of fact no option was called for from any Divisional Accountant on 

deputation. That as the Petitioner was a Divisional Accountant on deputation from the 

govemmentofArunachal Pradesh there was no question of exercise of the option by him, 

under the terms of the Recruitment Rules. 

That further Respondent humbly state that at no stage whatsoever 

and as detailed herein before and above, was the absorption of the Petitioner ever 

considered by the Respondents. S  

5. 	 That the averments made in paragraphs 7 being non est in law and 

misèonceived are hence denied. That the Respondent humbly submit before the Hon'ble 

Court that the Petitioner who was on deputation was allowed to opt for the revised scale 

of p:ay  of Rs. 5000-8000 p.m. in the Deputation Post because of revision of pay scales in 

the 'Government of India based on the recommendations Of the Fifth Central Pay 

Commission and in terms of paragraph 4 of the order cited herein before at Annexure 1 to 

the Vrit Petition. That the pay of the Petitioner was therefore accordingly fixed in the 

revised scale of pay. That the fact that the Petitioner's pay was re-fixed, does not allow 

4 
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him to claim that he is a regular employee of the Government of India as his parent 

Department is in the Government of Arunachal Pradesh. Further vide this fixation of the 

p:etitioner ' s  pay in the revised pay scales of the Government of India, the initial terms of 

dputation contained in Annexure-1 to the Wrii Petition had not been altered in any way 

ahd the Petitioner continued to remain an employee of the .Government of Atunachal 

Pradesh - 

That it is most humbly reiterated that the Petitioner by misleading 

this Hon'ble Court is attempting a back door entry into Central Government Servic& 

discarding all norms and rules and regulations related to appointment to and under 

Respondent No.2. 

That the Recruitment Rules and norms as applicabie to these posts 

under the Central Government being formal and laid down can In no way be substituted, 

whereby a deputationist by attempting to misuse the due process of law, and by 

misleading this Hon'ble Court gain back door entry abovesaid. That it would not be out 

of place to mention that even the criteria of age requirement for fresh recruitment and 

appointment to answering respondents service has been, given a go by, as it is most 

respectfully submitted that if the present deputationist is absorbed in the service of 

'answering Respondents, , he would ,  block the appointment of those to be regularly 

appointed on eligibility criteria under the applicable Recruitment Rules. 

' 	 That the averments made in paragraph 8 of the Writ Petition is 

denied as the Respondent humbly submit that as per Recruitment Rules which came in 

force w.e.f. 24.09.1988, the period of deputation cannot be extended,beyond the period of 

three years. That in the appointment order issued to the PetitiOner on 28.01.1997 in 

paragraph 3 it was clearly mentioned that. "in no case the period of deputation will be 

extended beyond three years". As the Petitioner was due to complete his three years 

5 
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period of deputation on 09..02.2000 the order repatriating him to his parent Department 

was issued videNo. DA Cell! 162 dated 17.12.1999 (Annexure 3 to the Writ Petition), by 

the Respondent No. 2 requesting the Executive Engineer to release the Petitioner on or 

before 09.02.2000 to allow the Petitioner to join back in his parent Department in the 

Government of Arunachal Pradesh from where he proceeded on deputation to his present 

post. 

That the Petitioner's expectation of permanent absorption in the 

cadre of Divisional Accbuntants does not arise as he is on deputation. That the Petitioner 

had clearly understood that he could make no claim for permanent absorption or that his  

deputation term would not be extended beyond three years as this was cliearly mentioned 

• 	in paragraph 3 of his appointment letter (Annexure 1 to the Writ Petition). 

8. 	 That the averments made in Para 9 being misleading and misuse of 

the due process of law as applicable to this Hon'ble Court and hence is denied. 

That as a matter of record 0A412!99 with Shri R.K Sanajaoba 

Singh, OA 67/2000 with Binit Kumar Das, OA 122/2000 with Shri S.K. Dam, OA 

14 1/2000 with Tage Murten as Applicants - versus - the present Answering Respondents 

as one of the opposite Parties, are pending before the Hon'ble CAT, Guwahati. That the 

Respondents humbly submit that conflicting and contrary Judgements may further 

confuse the issue on law and on facts. 

That the Respondents reserve the right to file additional Affidavits 

- in -'opposition if necessary and humbly submit that as the matters referred to in the para 

under reply are still pending before this Hon'ble Court, they may be consolidated into 

analogous cases and the preliminary question of jurisdiction may kindly be decided 

before proceeding on merits in the matter 

6 

(-1 .1 
g*fl W" 



That the averments made in paragraph 10 are denied as false and 

concocted. That the Respondents humbly state that the Petitioner was revertedback to 

his parent Department in the Government of Arunachal Pradesh as his term of deputation 

of three years had expired in terms of the order appointing the Petitioner (Annexure 1 to 

the Writ Petition). That the Petitioner's claim for permanent absorption does not arise in 

the light of what has been explained to the Hon'ble Court herein before and above. 

That the averments made in paragraph 11 are denied as unfounded, 

false and misleading. That the Respondents humbly submit that the presumption made 

by the Petitioner is without any basis on law and on fact. That in this connection it is 

reiterated that because the term of deputation of three years having expired in the case of 

the Petitioner, the order reverting him back to his parent Department in the Government 

of Arunachal Pradesh was issued by Respondent No.2. That this action of the Respondent 

was thus reasonable and not arbitrary. 

That the avermehts made in paragraphs 12 & 13 are misleading 

and misconceived. That the Respondents humbly state while reiterating their submissions 

herein before and .aboye - that the Petitioner who was on deputation has no right of claim 

to be absorbed in the establishment of the Respondent No.2 in the cadTe of Divisional 

Accountants. The records are relied on in support of the above. 

That the averments made in paragraph 14 are denied or misleading 

and misconceived. That the Respondents humbly submit that the Government of 

Arunachal Pradesh has unilaterally mooted the idea of takeover of the cadre in December 

1999 but till date has not come out with a firm prpposal. 

That it is most respectfully submitted that the Petitioner's claim is 

premature and based on conjecture and hence in terms of the law as applicable cannot be 

given effect to. That the Government of Arunachal Pradesh made a request vide their 
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letter No. DA1TRY11519919029 dated 15.11.1999 (Annexüre 8 to the Writ Petition) to 

extend the tenure of deputation for another two years beyond the period of three years, 

but this was not agreed to by the Respondent No.2, in keeping with the terms of 

deputation issued to the Petitioner on 28.0 1.1997 (Annexure ito the Writ Petition). The 

• .government was accordingly informed vide letter No. DA Cell/2-46/92-93/1698 dated 

07.01.2000. 

A copy of order dated 07.01.2000 is annexed as Aimexure I. 

13. 	 That the averments made in paragraphs 15 & 16 are denied as 

misleading and misconceived. That the Respondent humbly submit that besides what has 

been stated herein above, they have not resorted to any arbitrary action or illegal exercise 	
/ 

of power as claimed in the Petitioner. The Petitioner having accepted the terms and 

conditions of deputation in January 1997 (Annexure 1 to the Writ Petition) should have 

carried out and abided by the order (Annexure 3 to the Writ Petition) reverting him back 

to his parent Department in the Government of Arunachal Pradesh on expiry of his 

deputation period. 

That the Respondents humbly state that there was no ill will, 

arbitrariness of illegal exercise of power while issuing the reversion order (Annexure 3 to 

the Writ Petition) to the Petitioner asking the latter to revert back to his parent 

Department in the Government of Arunachal Pradesh on expiry of his three years 

deputation term. The claim of absorption of the Petitioner does not.arise. 

That it would not be out of place at this stage to mention that 

identical matters as given herein below and after are pending before this Hon'ble Court 

and Hon'ble Central Administrative Tribunal, Guwahati Bench, filed by various 

petitioners situated similarly against the answering Respondents - 

P. 
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Before this Hon'ble Court: 

CR 6037/98 in the matter of R Prathaphan versus Govt of Arnachal Pradesh and 
others. 
W.P. 1594/99 in the matter'ofM.V. K. Nair versus Govt. of Arunachal Pradesh and 
others 

3.. W.P. 1598/99 in the matter of Bidhu Bhushan De versus Govt. of Arunachal Pradesh 

	

and others 	 . 	 . 
4. W.P. 373/2000 in the matter of Rathindra Kr. Deb versus Govt. of Arunachal Pradesh 

and others 
5.. W.P. 1117/2000 in the matter of Habung Lalin versus Govt. of Arunachal Pradesh 

and others  
W.P. 496/2000 in the matter. of Hage M.ubi Tada versus Govt. of Arunachal Pradesh 
and others 

7 'W.P. 257/2000 in the matter of Gan'iboh Hage versus Govt. of Arunachal Pradesh and 
others 

8. W.P. 374/2000 in the matter of Keshab Ch. Das versus Govt. of Arunachal Pradesh 
and others 

9.. W.P. 376/2000 in the matter of Utpal Mahanta versus Govt. of Arunachal Pradesh 
and others  

10.1 WP. 375/2000 in the matter of Hage Tamin versus Govt. of Arunachal Pradesh and 
others. 

Before the Hon'ble CAT, Guwahati: 

L OA 412/99 in the matter of RK Sanajaoba Singh versus Govt. of Arunachal Pradesh 
and others 

2. OA 126/99 in the matter of Monmohan Das versus Govt. of Arunachal Pradesh and - 
others 
OA 67/2000 in the matter of Binit Kr. Dás versus Govt. of Arunachal Pradesh and 
others 
OA 122/2000 in the matter of S.K. Dam versus Govt. of Arunachal Pradesh and 

- others 	. 	. 
OA 14 1/2000 in the matter of Tage Murten versus Govt. of Arunachal Pradesh and 
others 

That the answering Respondents from the record vested with them, 

respectfully submit that the Petitioner's case appears similar nature 10 the cases 

mentioned above and filed in the Hon'ble High Court and the Hon'ble Central 

Administrative Tribunal, Guwahati Bench. 

That inview of the various other cases being sub-judice before this 

Hon'ble Court and the Hon"ble Central Administrative Tribunal, Guwahali Bench the 
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Petitioners case may be consolidated and made analogous in order to prevent any 

conflicting judgement that may cause disparity. 

That the answering Respondents rely on the submissions made in 

the other Affidavits in opposition filed in order to support and submit their stance in law 

to this Hon'ble Court. 

That the law as laid down by the Hon'ble Apex Court clearly held 

that" a person on deputation can be reverted to his parent cadre at any time and does not 

get any right to be absorbed in the deputation post", as cited herein before and above. 

That the averments in paragraphs 17 and 18 being formal in nature 

is hence denied. That in the facts and circumstances it is most respectfully and humbly 

prayed that the present petition as filed by dismissed in limine, costs imposed in favor of 

the answering Respondents, any interim order vacated and the order dated 17 .12.1999 

be allowed to be implemented without any further undue delay. 

That the contents made in paragraph 1 nd 2 of this Affidavit-in-

opposition is true to.my  knowledge and those made in paragraph 3to 14 are derived from 

records which I believe to be true and rest are humble submissions made before this 

Hon'ble Gauhati High Court and I swear thisAffidavit on this 28th  day of June 2000. 

(JV 
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1000 

Advocate Clerk. 

DEPONENT 
tc1c (ST.) 
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Dy• Accountant General (Admfli 
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days of.:.. 
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.dLt1? and 
und.istaf1% 

Co,rmiIonet of AffidaviW 
6&*had High CHI$ 

ernam 



• 

OFFICE OF THEAtCOuNTANT GENERAL(A&E), 
MEGHALAYA, M1ZORAM & ARUNACHAL PRADESH, 

SHILLONG - 793 001 

No. DA Cell/2-46/92-93/1698 	 Date : 07.01.2000 

To 

The Joint Director of Accounts, 
O/o The Director of Accounts & Treasuries, 
Government of Arunachal Pradesli, 
Naharluun, 
ARUNACHAL PRADESH 

Sub.: Recruitment/Posting of regular Divisional Accountant. 

Sir, 

In invitihg a reference to your letter No. DA/TRY/ 15/99/9029 dated 15.11.1999 
on the subject cited above, I am to inform you that this office is the cadre controlling 
authority for the cadres of DA/DAO/Sr. DAO in respect of the State of Manipur, Tripura 

ntl 	A......,.h,.t  rituesn. iranster and postings of DAJDAO/Sr. DAO is the sole 
responsibility of this office and these officials are transferred aiiiàñ 'these three states. 

Temporary appointment of DAs on deputation is only a stop-gap arrangement. 
Further whenever a proposal for recruitment of regular DAs is considered, concurrence of 
the concerned State is sought for. In this regard, this office letter No. DA Cell/2-46/92- 
93/3365 dated b7.01. 1998, addressed to the Secretary, Finance Department, Government 
of Arunachal Pradesh, Itanagar, may please be referred to. • 	• 

Further, I am to state that as per Recruitment Rules, published in the Gazetted of 
India dated 24.09.1988, the period of deputation cannot be extended beyond three years. 
Hence, your request for extension of the deputation terms of the deputationist Divisional 
Accountants beyond three years and for a ftirther period of two years cannot be acceded 
to. 

OU,s .fithfully, 

C- 

Sr. Dy. Accoulilant General (Admn) 
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_tLP T I 

Prcc a Mr. P.N. Choudhiiry, Advocate. 
Gauhati High Court,O*,ahati. 

To 	$.. Mr, ( C- ,Z) Ms 
Mr. 

CR. No, 	/2000 0  

W.P.(C) No. 	/ 20000  

o 

J\ô1v (> Pttt hL' z 	
titicier 

/ .rauol. 	/ 

4Jc 7 	
Reend&. 

P19ae take notice that the aforee:Ld 

wit petition is being fileti in the hon'blr? Gauhati 

}U4,1 Court, a copy of whIch is encloeed hewith 

for you. 

Und1y ncknowleclqe the receipt of the 

.eci!t_çcy * 
	

Yourii faithfully, 

P 

Advocate, 	 Advoc ate. 

Qathati High urt.Guwahai. 
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NotIng by .Oce or 	 Serial 	at 	 Oce notes, eport8, ord:cs ;  

Advoc ate 	 No, 	" 	 : 	.proceedihga,With Kgaatar 

Mr,d2nhalerred counsel accepts notice 

on behalf of respor4dents .3. tp, 6. Extr$ 	pie 

shll beserved on them by obtaLrlin nsary 

receipt falIlingvhJ 1ch the rule issue4 sI411 

stiand dicharged without any further rerc 

I 	t this qourt. 

In the interilm0 status quo as O!i 

"all be, rnaütaine  

SCI., I 	 I 

I I 	 / 

t/T# 
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• 	 THE GAUHATI HIGH COURT • 	 1 
(High Court of Assam. Nagaland, Meghalaya, Manipur,.,TriPira, 

Mjzoram & Arunachal Pradesh) 
1 	 - 

• . 	
, CIVIL AIPELLATE SIDE 

-- 	

ofj& 
CtvyRule 

/2 Appellant *  

C/ 	Petitioner 

- 	 Versus 	 - 

• 	 i-a 	o1-- 1-  
RespoudeLt 	 i 	• 

Opposite.Paty 

Fff_I7 ZL 2--' 7 ,_e  
Petitioner  

Reapondet 	 ~ 	-, , 	 • 	 • 

For--- -  -----------
Opposte.Party 

-r 	- 

Nqpg by Officer or 	 Serial Date 	Office notes, reports orders or 4rocecdingt 
Advocate 	 No. 	 wzth sigaatvxe 

1 	 2 	3 	 4 

21.2.20001 	
BEFORE 

4HE HONBLE MR.JtJSTICE JN SPJft, 

Heard Mr.0 Das,4earre4 counse1 

or pet4tioner. 

Let the records be calle4 foe, 

Let a Rule issue cal -liog upon tiv 

espondênts to show. cause a to y w4t 

hould 4ot be issued as praed for 

w y such f further or other orIers sholil1 

bE pas' se4 as to this court my seem 

I poper. 

Mr.D Stir, le arned CGSC  

notice on behalf o respondents 1 ar ;L 


